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Kuldip Singh . uS, Unien of India and others

15=1=913
Fresents: Mre B.3.Mainee, cpunsel fer the applicant,

ORDER's

(ﬂ» - -.Haard. Afts? haaring>the learnce counsel for the
applicant ;nd perusing ahnexura =4, it is evident that the
applicant hBS‘alfaady_fil&d an sppaal with the aAdditisnal
. : : Diviéianal Rsilﬁay Maﬁagar, Ntrﬁhern Raiiway against the
;impugned aresr an 12,11.9% | The appeal is still pending.

The. Applicatien is clearly pre-mature and merits rajectiaﬁ

on the said greund, = Accerdingly, fha Applicatisn is hsreby

rgjectéd. This grder will net,hsuwsver, preclude the applicant

from filing a éfeah AppliCakien aither en the expivy wf

eix menths from the date of filing the appeal or marlier,

if the same is déciéed befers the said perisd, if he feels
'q.: 55 adv jsed,
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